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Government of India
Ministry of Law & Justice
Department of Legal Affairs

4th Floor, Shastri Bhawan
New Delhi, dated the 27™June, 2011

OFFICE MEMORANDUM

Subject:- Nominations for Non-Uniformed Civilian Justice Experts to
serve UN Mission in the Democratic Republic of the Congo
(MONUSCO).

The undersigned is directed to state that Ministry of External Affairs
(UNP Division) have forwarded the request received from United Nations
Headquarters inviting nominations for the following posts:-

(i) Civilian Justice Adviser (Prosecutions) (3 Positions)
(i) Court Management Specialist (4 Positions)
(i) Professional and Continuing Education Specialist (2 Positions)

2. The communication of United Nations Headquarters along with
Terms of Reference of the above posts is available at this Department’s
website viz. www.lawmin, nic.in.

3. All eligible officers are requested to furnish their willingness, latest
by 8th July, 2011, to serve MONUSCO in the capacities mentioned in
Para 1 above.

a‘éﬁ%’; ihs[" .
(G.D. Sharmma)
Under Secretary to the Govt. of India

Tel. No.23389127
To
1. PPS to Law Secretary/PS to Additional Secretaries

2. All ILS Officers in the Department of Legal Affairs (as per list
attached)
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United Nations Nations Unies '

HEADOUARTERS - SIEDE  NEW YORK, NY 10017

TEL 102171967 1230« FAX | [213) 083 4574

RersRance: PKO/OROLSIZ0TI00775

The Secretariat of the United Nations presents its compliments to the Permanent
Mission of india to the United Nations and has the honour to invite its Government fo
nominate non-uniformed civilian justice experts on mission for service with the United
Nations Organization on Mission in the Democratic Republic of the Congo
(MONUSCO).

The Secretariat requires the submission of official United Nations Personal
History Forms certifying that the nominees meet the minimum requirements as
set-forth in the attached terms of reference,

The fames and particulars of the nominated personnel should be provided
by 7 May 2011 by fax: (+1-917).367-2664 or electronic mail: sachs@un.org.
Candidates who are ultimately selected will be expected to serve for a period of ane
year from the time of their deployment and should be prepared to move to the mission| i
area by 1 June 2011, Should the Permanent Mission of India. so agroe, those
persotnel nominated may also be considered for service with other United Nations
peace operstions. The Seeretariat would be most grateful if an indication to this
effect could be included in the submission.

The Permanent Mission of India is kindly requestad to certify with respect to
each candidate that he or she has not ever been convicted of, and is not currently S
under investigation or being proseouted for, any criminel or disciplinary offence, with
the exception of minor traffic vielations (driving while intoxicated or dangerous or i
carcless driving aro not considered minor traffic violations for this purpose). In the i
case of nominees who have been investigated for, charged with or prosecuted for any
crime or disciplinary offence, but were fiot convicted or found responsible, the
Permanent Mission is kindly requested to provids information concerning the
investigation(s) or prosecution(s) concerned.

_ — a S —
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The Secretariat recalls that the responsibilities of those personnel whao are
appointed to serve in United Nations peace operations are exclusively international in |
character. They perform their functions under the authority of, and in full compliance '
with, the instruetions of the Secretary-General of the United Nations and persons
acting on hig or her behalf and are duty-bound not to seek or aceept instructions in
regard to the performance of their duties from any Government ar from any other
authority external to the United Nations.

The Secretariat further recalls that any expert who may be found, while serving
with a United Nations peace operation, to have engaged in an act of serious misconduct, |
as defined musatis musandis in the United Nations Directives for Disciplinary Matters ‘
involving Civilian Police Officers and Military Observers of July 2003, will be I
repatriated and that al] expenses connected with his or her repatriation, as well as with
his or her repiacement, shall be borne by the Member State concerned.

The Secretariat notes that the “Guidelines for United Nations Police Officers ‘
on Assignment with Peacekeeping Operations”, dated 29 June 2007, reference !
DPKO/PD/2006/00135, shall be applicable mutaris mutandis to those personnel. :
The Criminal Law and Judicial Advisory Service, Office of Rule of Law and Security .
Institutions, Department of Peacekeeping Operations, is the designated focal point for i
atl issues related to the selection, rearuitment, deployment, rotation, transfer and
repatriation of those personnel.

The Secretariat of the United Nations avails itse!f of this opportunity to renew
1o the Permanent Mission of India to the United Nations the assurances of its highest
consideration.

8 April 2011

T.C.H
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MONUSCO RULE OF LAW OFFICE
Prosacution Suppert Cells

Terms of Reference; Civilian Justice Adviser (Prosecutions)

(3 positions}
Pogition Title : Civilian Justics Adviser (Prosecutions)
Duty Station : South Kiva, North Kivu, Manlema, Katanga, or fturl
(Demaeratic Republic of the Congo)
Status: Expert on mission (Govemment-provided persannei)

Estimated Start Date:  As soon as possible

Background:

Under paragraph 12 d) of its resolution 1925 (2010), the Security Council has mandated
MONUSGO 1o "Support national and intemational efforts to bring perpetralors to justice,
including by establishing Prosecution Support Cells to assiet the FARDC {Forces Armées de la
Reépublique Démocratigue du Congo) military justice authorities in prosecuting persons amested
by the FARDC". The Prosecution Support Cells (PSCs), each comptised of 6 intemational
expsits — 1 Military Prosecutions Adviser, 1 Civiian Justice Adviser (Prosecutions). 2 United
Nations Police Advisers mnd 2 Military Police Investigation Advisers - will provide expert
technical advice and logistical support to FARDC military prosacutors and investigators in the
conduct of invastigations of war crimes and crimes against humanity, with a particular emphasis
on sex crimes, as well as in the conduct of invastigation of othar violent crimes, such as
homicide, pillage of natural resources and sexual violence perpetrated in the Eastern Provincas
of the Demaoratic Republic of the Congo (DRC).

General Functions:

Under the dirsct supervision of the Military Prosecutions Adviser and the overall guldance of the
Director of the Rule of Law Office, the Civillan Justice Adviser (Prosecutions) will assist DRC
military prosecutors in progecufing most serious crimes, Including war erimes and crimes against
humanity, with a special emphasis on homicide, pliiage of natural resaurces and sexual viglence.

In particular, he/she will:

1 Provide technical advite and expertise to DRC military prosecutors on the methods end
techniques employed during all phases of the prusscution provess, including case development,
interviewing victims, withesses and suspects, safeguarding the well-being of victims and
witnesses, gathering and safeguarding evidence, preparing evidence for trial, and presenting a
case before the court; .

2. Agsiet in the development and application of standard operating procedures, prosscution
guidslines and checklists, forms for briefs and other documents for DRC military prosecutors.

3. Assist DRC military prosacutors in the recording, documenting, and filing all cases
prosecuted with the support of PSCs;

4, Participate in doner outreéch to mobilize additional support and funding for PSCs;
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5. Participate in analyzing data generated by the PSCs, as well as in the assessment of
results obtained as requested by Congolese officials; and

6. Confribute 10 the development of a communication strategy to raise awareness by the
local population of the work of Congolese justice including the role of the PSCs.

Qualtfications:

Education

Advanced university degree (master's or equivalent) in law, or alteralively, a combination of a
first-levet university degree and proven experlence as a prosecutor of serious crimes.

Work Experience

At least seven years of progressively responsibla expatience as a prosecutor, Judge, or legal
adviser with a natlonal judicial sysiem, intemational arganization or intemational or mixed '
criminal fribunal, inciuding significant experience in the prosecution of serious crimes such as !
homicide and sexual violence, Experiance in the prosecution of war crimes and crimes against '
humanity, as well as experience in a peacekeeping environment is highly desirable. Experlence
in working in a multi-cultural environment ouiside the applicant's county of nationality, and
mentoring and teaching experience is an advantage.

LCompetencles

Professionaliam - Knowledge of theories, concepts and approaches relevant to prosecutians of
serlous crimes such as homicide and sexual violenca; knowledge of interviewing, and
interrogating techniques, and demonstrated ability to interview victims, witnesses and suspects,
to lead and cross-examine witnesses and to make substantial lsgal arguments before mifitary

tribunals, civilian courls or intemational tibunals. Planning and Organization - Ability to work \
efficlently under pressure on dificult assignments within tight deadiines, and possibly in hardship
conditions in the field: ability to plan own work and manage conflicting priorities. Teamwork
Good interpersonal skills, and ability to establish trust and bulld professional relationships with
national counterparts and colleagues from varied cullures and professiona! backgrounds;
demonstrated ability of incorporating gender perspectives and ensuring the equal participation of
women and men in all areas of work.. Communication - Excellent communication (spoken,
written and pressntational) skills, and ability to explain, demonstrate and teach theories,
concepts, approachas and techniques relevant to criminal investigations; Judgment/Decision-
making - Sound judgment in dealing with sensitive and confidential matters.

Languages

Fluency In French or English (both oral and written) is raquited; knowledge of the other is
desirable.

Qther skills

Good computer skills, including proficiency in word processing and other software programmes.
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MONUSCO RULE OF LAW OFFICE

Te { ce: Couy agement cialist
(4 posltions)
Paosition Title : Court Managament Specialist (Government-provided)
Duty Station : Kinshass, Goma, Bukavy, Bunia {Democratic Republic of
the Congo)
Status: Expert on niission (Govemment-provided pereonnet)

Estimated Start Date: ~ As soon as possible

Background:

Under paragraph 12 1) of its resolution 1925 (2010), MONUSCO is mandated to suppart the
“sfforts of the Congolese authorties to strengthen and reform sacurity and judicial institutions”.
Under paragraph 12 o) of this rasolution, the Security Council has also mandated MONUSCO to
“develop and implement, in close consultation with the Congolese authorities and in accordance
with the Congolese strategy for justice reform, a multi-year joint United Nationa justice support
programme in onder to develop the criminal justioe chaln, the police, the judiciary and prisens In
conflict-affected areas and a siratagic programmatic support at the central level in Kinshasa”.

Based on the above, the Rule of Law Office of MONUSCO supports the efforts of the Cangolese
authorities in strengthening the judiciary, including the development and implementation of
judicial administration systerns, as well as court management policies, practices and techniques.

General Functions:

Under the overall supervision of the Director of the Rule of Law Office and the direct supervision
of the Head of the respective reglonal Rule of Lew Office, the Court Management Speclalist will
provide tachnical advice to Congolese court administration staff both at central level in Kinshasa
and for selecied Institutions in North Kivu, South Kivu and Iturt on all aspects of court registry
operations.

In particular, he/she wilt:

1. Provide technical advice and experlise to registrars, court clerks and other court
administration staff, to facllitate the strengthening of planning capacity, budgeting, case
management and tracking, court session schedulng, case flow  management and
benchmarking, records and database management, financial management, accounting and
bookkeeping, personnel management and statistical raporting;

2. Assist in the development and Implementation of policies, standard operating
precedures, court administration guidelines and checkiists, statistical reparting forms and other
court management dosumentation and systems;

3. Participate in donor outreach to mobilize additional support and funding for the
development of court administration systems, including criminal records databases; and

4, Manage special projects as may be assigned and perform other related tasks.
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Qualifications:

Education :
|

University degrse (bachelor's or sequivalent) in law, business administration, public i
administration, accounting or a related fiald. Significant relevant management experience in
court management may be accepted in lieu of a university degres.

Work experience

At least seven years experience at the management level in a court as a registrar, court
administrator or court clerk, or other relevant capacity, including in a judicial institution
responsible for criminal cases. Proven experiance in planning, administering and budgsting,
case managamant and tracking, case flow management, records managemert, finance,
aceounting and bookkeeping, personnel management and statistical reporting. In-depth
understanding of court electronic, court management dalabases and ability to adapt software to |
developmantal contexts. Experience in providing technical assistance in a multi-cultural

environment outside the candidate's counly of nationality is highly desirable. Mentoring and

teaching experience is an advantage.

Competencles

Professionatism - Demanstrated ability to perform court administration functions, including case
management, budgeting, finance management, personnal management, case flow management
and scheduling of court sessions; ability to manage and adapt software for court management
databases. Planning and Organizing - Ability to work efficiently under pressure on difficult
assignments within tight deadlines, and possibly in hardship conditions in the fisld; ability to plan
own work and manage conflicting priorities. Teamwork - Good interpersanal skills, and ability to
establish trust and build professional relationships with national counterparts and colleagues |
from varied cultures and professional backgrounds; demonstrated abiiity of incorporating gender o
perspectives and ensuring the equal pardicipation of women and men in all areas of work.

Communication - Exesllent communicatlon (spoken, written and presentational) skills, and abilily

to explain, demonsirate and teach theories, concepts, approaches and techniques relevant o

judicial adminisiration; Judgment/Decision-making - Sound judgment in dealing with sensitive

and confidential matters.

|
: 1
- Lanquages . ' }
- Flugney in Franch (both oral and written) is required; knowledgs of English is desirable.
Qther sidlls

Good computer skillis, including proficiency in word processing and other software programmes,
including for court management.
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MONUSCO RULE OF LAW OFFICE

Terms of Reference: Professio Continuing Education Specialist
osition:
Position Title : “ Professional and Continuing Education Specialist
{Govemment-provided)
Duty Station : Kinshasa, Goma (Democratic Rapublic of the Congo)
Status: Expert on migsion (Govemment-provided personnel}

Estimated Start Date:  As soon as possible

Background:

Under paragraph 12 I} of its resolution 1925 (2010), MONUSCO is mandated to support the
“gfforts of the Congolese authorities io strengthen and referm security and judicial institutions”.
Under paragraph 12 o} of this resciution, the Security Councl has akso mandated MONUSCO to
“develop and implement, In close consultation with the Congolese authorities and in accordance
with the Congolese strategy for justice reform, a multi-year joint United Nations justice support
progremme in order {o develop the criminal justica chain, the police, the judiciary and prisons i
conflict-affected areas and a sirategic programmatic support at the central level in Kinshasa®.

Based on the above, the Rule of Law Office of MONUSCO supports efforts of Congolese
authorities for the development of education and training capacities for justice sestor
professionals.

Genaral Functions:

Under the direct supervision of the Direclor of the Rule of Law Office or her degignate, the
Professional and Continuing Education Specialist will assist Congolese aulhorities for the
development of their capacity to deliver initial and continuing Yralning and sducation to existing
and future justice sector staff. i

In particular, he/she will:

1. Assist in the development of curricula for education and training programmes for the full range
of justice sector personnel, Including the provision of advice in training methods and approaches
targeting academic institutions where appropriate, as well @s training academies and designatad
trainers for specific, ad hoc training programmes;

2. Provide technical expertise to Gongolese authorities, as well as to MONUSCO components
and other partners;

3. Advise justice sector training and academic institutions on issues refating to organizetion and
structurs;

4. Produce regular raports;

5, Establish a database of tralning and education activities for the justice secter, with an
emphasis on militery justice; and

6. Perform any other duties that might be required by the Director Rule of law in eupport of
iraining justice sector staff.
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Qualifications:

Education ‘

University degree (bachelors or equivalent) in education, law, poliical science, public
administration, or a related field. A cetfificate or diploma in continuing professianal or adult
education highly desirable

Work experlence

Al least seven years experiance including experience in cumriculum and confinuing education

programme development and coaching {iraining-of-trainers). Experlence in the continuing i

education of justice sector professionals would be an advantage. Experience in providing |

technical assistance in a multi-cuttural environment outside the candidate’s country of nationality \
’ |

ia highly destrable.

Compotencies

Profassionalism - Detmonstrated ability to effactively coach and mentor educators or trainers to

develop pedagogical skills; Damonstrated ability to develop and deliver training programmes for

professionals, inciuding cumicula, teaching materals, teaching methods and techniques, |
practical exarcises and case studies; Ability to work efficiently under pressure on difficult :
assignments within tight deadlines, and possibly in hardship conditions i the field; abllity to plan i
own work and manage conflicting priorities. Teamwork - Good interpersonal skills, and ability to :
estabiish trust end build professional relationships with national counterparts and colleagues
from varied cultures and professional backgrounds; demonstrated ability of incorporating gender
perspectives and ensuring the equal pariiiipation of women and men in all areas of work,
Communication - Extelient communication (spoken, written and presentational) skills, and ability
fo explain, demonstrate and teach theories, .concepls, approaches and {echniques;
Judgment/Decision-making - Sound judgment in dealing with sensitive and confidential matters.

Nguages
Fluency In French (both oral and wiitten) (s required; knowledge of English is desirable.

Othisr skills

Good computer skills, inetuding proficiency in word processing and other software programmes,
Including for padagogy.





